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Insoection Report

Subiect: Regarding Application before Honorable National Green Tribunal O.A. No. 95 12025
Deepak Pandey V/s State of Uttarakhand & Ors.

An application titled O.A. No. 95 /2025 Deepak Pandey V/s State of Uttarakhand & Ors listed before
Honorable National Green Tribunal subject: Regarding Operation of Stone Crushers without ground water
extraction permission for many years.

Honorable National Green Tribunal on its order dated 27.03.2025, passed the following direction in along
with other:

Para No.06:

ln View of the averments made in the application, we a/so consider it appropriate that a Joint
Committee be constitute to veify the factual position and suggest appropriate remedial action.
Accordingly ,we constitute a Joint Committee comprising of officers duly nominated by Member
Secretary,Uttrakhand Pollution Control Board(UKPcB),Director, Department of Mines & Geology,
Government of Uttrakhand and District Magistrate,Udham Singh Nagar and dircct the same to
meet within two weeks, undertake visits to the site, look into the grievance of the applicant,
assocrafe the applicant and representative of the concerned project proponents, verify the factual
position and suggest remedial action. UKPCB wi be the nodal agency for coordination and
compliance-

ln context of above and in compliance of Head Office letter No. UKPCB/H.O./Gen-183-884/2025/85 dated

2110412025 and Letter No.-6831/Bhulekh lllNll(623y2025-26 dated 2510412025 of ffice of District
Magistrate, Udham Singh Nagar, Field lnspection of referred 1. Stone Crusher Units i.e. M/s Modern

Grits Village:Sisuna, Tehsil: Sitarganj, Distt.:Udham Singh Nagar 2. M/s Mannat Stone Crusher,

Vilage:KelaBanwari, Tehsil:Bazpur, Distt.:Udham Singh Nagar and 3. M/s Modern Stone crusher, Village:

Pachhawala, Tehsil: Kashipur, Distt.: Udham Singh Nagar was done on dated 2910412025 by lhe
constituted committee members i.e. Deputy Director/Geologist Directorate of Geology & Mining,

Dehradun, Uttarakhand, Sub Divisional Magistrate (SDM) of concemed region/Area i.e. Sitarganj, Bazpur
& Kashipur & following observations were made:

rq-

A.Backqround:

E )/
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01.M/s Modern Stone Grits.Villaqe: Sisuna.Sitraqani.U.S. Naoar :

l.General Facts:

l. Unit M/s Modern Stone Grits is located at Kh.No.s4, Village; Sisuna, Sitarganj. Unit is engaged in
Manufacturing of Different Kinds of Stone Grits, Dust & Sand: 200 MT/Hour.

ll. Unit has obtained Government License under Stone Crusher Policy having validity up to 14 May 2033.
Consent to Operate (CCA) application of the Unit was rejected with direction to re-apply after rectify
shortcomings/discrepancies. Copy attached.

lll. At the time of lnspection, Unit was not in operation. Unit Representative Mr. Ravi Singh and Mr.Jeetu
Singh were present.

ll. Complance Status of Provisions made under The Environment (Protection ) Rule 1986 as
amended :

Sr.
No

Provisions as prescribed under The Environment
(Protection ) Rule 1986

Compliance
Status/Discrepancies

a Dust containment cum suppression system of the equipment i. Crushing/Screening Plant
Machine)
covered

(especially Jaw
equipment was not
properly. Only Top
found covered.
ii. Conveyor Belts
covered.
iii. Water Sprinklers
found.

side was

were not

were not

b Construction of Wind breaking Walls Not Adequate. Need to improved

c Construction of the metalled roads within the premises Found damaged

Regular cleaning and wetting of the ground within the
premises.

Proper cleaning and wetting of
the ground within the premises
have not been found.

e Growing of a green belt along the periphery Partially developed. Need to be
improved.

d.

5 )- k
9
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lll. Status of Ground Water Withdraw Aoproval/NOC:

l. Unit representative was provided Exemption Certificate for Ground Water Abstraction (auto generated
documents) ref: Exm/lND/Ut(2025110471N daled 2110112025 mentioning Ground Water Abstraction
Ounaity:9.98 Cubic Meter/day.

ll. Any Water Flow Meter & Log Book to assess /measure the quantity of daily Ground Water Abstraction
was not found installed/ available at the Bore well of the Unit.

Air Pollution Control/Dust Emission Control System was not found maintained & found partially

established. Unit has obtained CGWB NOC under exemption. However, no metering/records provided.

Following directions/action suggest against the Unit:

l. Update/Modify all the Pollution Control Moasures /Dust Suppression systems in accordance with
provisions as prescribed under The Environment (Protection) Rule '1986.

ll. Unit shall not operate without prescribed Pollution Control System & without getting valid Consent
to Operate from the State Pollution Control Board.

lll. lnstall Water Flow Meter at Ground Water Extraction i.e. Bore well & maintain log book as per the
Central Ground Water Board (CGWB) guideline and assess the actual Ground Water
abstraction in the Unit. Accordingly obtained CGWB Noc/approval as per prescribed

rules/guideline.

,#,r
Regional Officer

UKPCB, Kashipur

u rav)

Deputy Director/Geologist
Directorate of Geology & Mining, Dehradun

(Ravindra Kumar Jl{pntha)
SDM, Sitarganj

lvSsrne4s/S.c.ss.9$!-9!!

(Dr.
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l.General Facts :

l. Unit M/s Mannat Stone Crusher, is located at Kh.No.'163 Mi & 164 Mi, Village: Kailabandwar, Bazpur.
Unit is engaged in Manufacturing of Different Kinds of Stone crits & Sand :200 MT/Day.

ll. Unit has obtained Governmenl License under Stone Crusher Policy having validity 05 August 2031 &
having Consent to Operate (CCA) with validity up to 3'1.03.2029. Copy attached.

lll. At the time of lnspeclion, Unit was not in operation. Unit Representative Mr. Karan Goel was present.

ll. Compliance Status of Provisions made under The Environment (Protection ) Rule 1986 as
amended:

Sr.
No.

Provisions as prescribed under The Environment
(Protection ) Rule 1986

Compliance
Status/Discrepancies

Dust containment cum suppression system of the equipment i. Crushing/Screening Plant
equipment was covered.
ii. Conveyor Belts were covered.
iii. Water Sprinklers were found
installed at crushing equipment &
Conveyor belts.

b Construction of Wind breaking Walls Wind Breaking Wall is established
all sides of the Unit.

Construction of the metalled roads within the premises RCC Road was found within the
premises.

d Regular cleaning and wetting of the ground within the
premises.

Provided

e Growing of a green belt along the periphery. Plantation /Green belt
developed along the Periphery
Need to be improved.

IS

*

02.M/s Mannat Stone Crusher.Kh.No. 163 Min & 164 Min Villaqe: Bannakheda Bazpur.U.S. Naqar:

a.

c.

*
)-
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l. Unit representative was provided Exemption Certilicate for Ground Water Abstraction (auto generated
documents) ref: Exm/lND/Ul(202516444 dated 01/05/2025 mentioning Ground Water Abstraction
Qunaity:9.91 Cubic Meter/day.

ll. Water Flow Meter installed however, daily records, Log Book to assess /measure the quantity of daily
Ground Water Abstraction was not found installed/ available at the Bore well of the Unit.

lV. Remarks/Suqqestion:

Unit has established prescribed Air Pollution Control/Oust Emission Control System(APCS), However
regular operation/maintenance of APCS & Green Belt need to be improved. Unit has obtained CGWB
NOC under exemption However, no metering/ records provided.

Following directions/action suggest against the Unit

l. To improve Green belt along with Periphery & shall regularly operation and maintain of all the
Pollution Control Measures /Dust Suppression systems in accordance with provisions as
prescribed under The Environment (Protection) Rule 1986.

ll. lnstall Water Flow Meter at Ground Water Extraction i.e. Bore well & maintain log book as per the
Central Ground Water Board (CGWB) guideline and assess the actual Ground Water

abstraction in the Unit. Accordingly obtained CGWB Noc/approval as per prescribed

rules/guideline.

*xt€
(S.P. Singh) '

Regional Officer
UKPCB, Kashipur

,rrok^,
SDM, Bazpur

1

(Dr. Gaurav)
Deputy Director/Geologist

Directorate of Geology & Mining, Dehradun

lll.Status of Ground Water Withdraw Approval/NOC:

12
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l.General Facts

l. Unit M/s Modern Stone Crusher is located at Kh.No. 33/2,34/2 Village:Pachhawala, Tehsil: Kashipur.
Unit is engaged in Manufacturing of Different Kinds of Stone Grits & Sand: 200MT/Day.

ll. Unit has obtained Government License under Stone Crusher Policy having validity up to 19.06.2030 &
having Consent to Operate (CCA) with validity up to 31.03.2026. Copy attached.

lll. At the time of lnspection, Unit was not found operational. Unit Representative Mr. Malkeet Singh was
present.

ll. Compliance Status of Provisions made under The Environment (Protection ) Rule 1986 as
amended:

Sr.
No.

Provisions as prescribed under The Environment
(Protection ) Rule 1986

Compliance
Status/Discrepancies

a Dust containment cum suppression system of the
equipment

i.Crushing Equipment, Jaw
Crusher was partially covered.
Only Top side was found
covered.

ii. Screening equipments i.e
Vibratory screens were covered.

iii. Conveyor Belts were covered

Construction of Wind breaking Walls Wind Breaking Wall is
established all sides of the Unit
but found damaged /not
adequate at some location.

c Construction of the metalled roads within the premises RCC Road was not maintained. lt
was found damaged.
Need to be maintained/repaired.

d Regular cleaning and wetting of the ground within the
premises.

Provided

Growing of a green belt along the pedphery. Plantation /Green belt
developed along the Periphery
Need to be improved.

IS

03.M/s Modern Stone Crusher,Kh.No.33/2.34/2.Villaqe:Pachhawala.U.S. Naoar:

K*

iv. Water Sprinklers were found
installed at crushing equipment &
Conveyor belts.

b.

Need to be improved.

e.

*

13
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lll. Status of Ground Water Withdraw Approval/NOC:

l. Unit representative was provided Exemption Certificate for Ground Water Abstraction (auto generated
documents) ref: Exm/lND/UI(20251832 dated 15/01/2025 mentioning Ground Water Abstraction
Ounaity:9.99 Cubic Meter/day.

ll. Water Flow Meter installed at Ground Water Abstraction i.e. Bore well but no
/measure the quantity of daily Ground Water Abstraction was available/maintained.

Log Book to assess

lV.Remarks/Suqqestion:

Unit has established prescribed Air Pollution Control/Dust Emission Control Syslem ,However Some
system i.e. Cover on Crushing Point, Road within premises & Green Belt are need to be

improved/repaired As per above facts, following directions/action suggest against the Unit:

l. To rectify discrepancies i.e. Cover on Crushing Equipment ,Repair Road within premises &

,improvement in Green Belt & To Regularly operation of all the Pollution Control Measures
/Oust Suppression systems in accordance with provisions as prescribed under The
Environment (Protection) Rule 1 986.

lll. lnstall Water Flow Meter at Ground Water Extraction i.e. Bore well as per CGWB Guideline &

maintain log book as per the Central Ground Water Board (CGWB) guideline and assess the
actual Ground Water abstraction in the Unit. Accordingly obtained CGWB NOC/approval as
per prescribed rules/guideline.

6Pt
(s . Singh)

Regional Offlcer
UKPCB, Kashipur

(Dr. Gaurav)
Deputy Director/Geologist

Directorate of Geology & Mining, Dehradun

teoh"Mp'singtl
sftu, kasntpur
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MODERN STONE GRTTS,STTARGANJ
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MANNAT STONE CRUSHER,BAZPUR
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MODERN STONE CRUSHER,KASHIPUR,U.S.NAGAR

Latitude: 29.241 I 5
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Fl-fdttrwl;-J.1a:
Utlarakhand Pollution Control Board

Chamunda Complex, Ramn3gar Road, Kashipur,
Uttarakhand

ffiffils rwlr f&iilr qt{

SrryEr oiqeffi, T{drE +s, 6PflW F-dnaus)
..L:,D
\7/

Web: www.ue uk. ,tn

Ref: ITKPCBI{OK/CoI-M. 124 12025 ?3 Date: l.l 25-

To, Caf Id-9665
App. No.-552964
CCA- Relected

l[/s Modern Grit Industries
Khasra No-544
Vill- Sisona, Sitarganj
U.S.Nagar

4 ,)'Fx*

Sub: Application for Consolidatcd Consent and Authorization (CCA) under Section-
25126 oI lhe Water (Prevcnlion and Control of Pollution) Ac\ 1974i Section-2l of
the Air (Prevention and Control oiPollution) Act, 1981 as ameqded thereafter and
authorization under Secticn-6(2) of the Hazardous and Other Wastes (Management

,r and Transboundary Movemcnt) Rulesr 2016 - reg.
Please reGr to your application for Consolidated Consent and Authorization (CCA) dated
24-06,2023 under above said Acts /Rulcs and inspection of the Unit carried out by the
Regional Ofiice on dated 05.02.2025. Your applic€tion and recommendatiorx are examined
and your attbntion is drawn on following short comings:

l- The wind braking boundary wall was formd but not found to be ofproper height. The wall was
found damaged in some places.

2- An adequate facility for process water.recycling was not found during the inspection.
3- Water sprinklers on tle conveyor belt were not foqnd working properly.
4- The conveyor belts ofthe stone crusher were found not covered.
5- Thejaw crusher was not completely covered with a shed wind breaking.
6- Saplings and trees have been planted by the unit for the green belt on the campus but danced

green belt was not found at some places.
7- The main roads inside the stone crusher were damaged in some places.

As per the above thc said application is hereby rejected.

In above circumstances and in public interest, Consolidated Consent and
Authorization (CCA) to lws Modern Grit Industries Lcated Khasra No-544, Vill- Sisona,
Sitarganj, U.S.Nagar (Uttaraklrand) can not be granted for discharge of domestic./trado
efflucnt; air emission and handling of hazardous wastes.Therefore, your CCA application
under tlre Water (Prcvention and Control of Pollution) Ac\ 1974; Air (Prevention and
Control of Pollution) Act, 197 4 and tlre Hazardous and Other Waste (Managcmcnt,
Disposal and Transboundary) Rulcs, 2016 is hereby refused. You are directed to
removo/rooti$ the short comings/discrepancies within 30 days of reflrsal ofCCA apnlication
and submit fresh application for CCA along with fee, Bank Guarantee and compliance of
above poinr.s through the (Ontinc Conscnt Manogement System).

ln casc of nor-compliancc of abovc, the Unit sh&ll stop the productior/manufacturing
oFeralions uhtil thc lJnit obtain CCA under lho Sectio[-2s of the Watcr (Prevention and
Control of Potlutiirn) Act, 1974i Scctlon-2I of tho Air (Provortion nnd Control of
Itollution) Act, l98l and Scctlon{(2) of tho Ilozcrdous and Othcr Wuslc (Muntrgentenl,
lltsposat and Trsnsl,oondary) Rules, 2016 flom thc Doanl; ol.hcrwisc oction shtrll bo

ir tiaEd against the Unit under Sectoin-33(A) of thc Wstcr (?revention and Control of
Pollution) Act, 1974 and Section-31(A) of the Air (Pro'cntion and Lbntrol of Pollution)
Actr 1981, as amcndcd thorooftor, rvhioh inoludos directions for closure. regiulation ofindrrstry,
operatiol or lrrocess and stoppage or regulation of supply of eleotricity, water or any other

scrvice' 
_- &Wl{
/ ffiional Olliccr

Copy to: Mcmber Secrelary, Ultarakhand Pollution Controt So*{fl:-, ;;i;il;r;;;'--'
lnfotnation anrl neccssarv action' 

*-,51w!{zl{dfional Officer

W
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{ildFrrfr fugeq-*
ROUND WATER ABSTRACTIONEXEMPTION CERTIFICATE FOR G

PROIECT NAME MODERN GRIT INDUSTRIES LLP

PROJECT ADDRESS Khasra No 544, Vittage : Sisona, Tehsil ; Sitarganj

STATE UTTARAKHAND DISTRICT UDAM SINGH NAGAR

COMMUNICATION ADDRESS Khasra No: 544, Vittage : Sisona, Tehsil : Sitargani

ADDRESS OF CGWB REGIONAL OFFICE

lJttarakhand
419-A, Kanwati Road, Baluwata , Near Uria Bhawan, n -24tI006,

PIN CODE 262405

TOWN/BLOCK SITARGAN]

I. EXEMPTED LETTER NO. EXM/INDIUW2O25IIO47IN 2. DATE OF ISS

3. APPLTCATIONNO- tND/UK/2025/1047

#orpozs
4, APPLICATION lndustry

t2025

been obtained (subiect to comptiance to
r is earlier.

2570.00

TOTAL I

7 AREA TYPE CATEGORY Safe (GWRE. 2024)

B. VALID UP TO Titt adherence to provision(s) under which this
relaled conditions) or tit[ any turther orders issued by this autho

9.98

EXISTING 1

DW BW

tl--

0 0

5. PROJECTSTATUS Existing Project 6, VALID

BW-Bore Well; TW-Tube Well; Pu Pumps;

iPU

0 0

; ^DW- Duc Wst! DCB-Dug-cu

]1. EXEMPTION CAT 1 Micro and small Eoterprises drawlng Sround water less than I0cun/day are exempted lrom seeking NOC

I . Ihis ls to certify that as per inronnaton fumished by the applicant the Sround water wilhdrawal comes uoder Exemption calogory as per S.O. 3249G)
. dated 24lO9f202OW Department Of Water Resources, River Development snd Gsnga Re.iuvenatior, Suldelines to regllt8ie 9nd cor(rol grouod vrater

extrsction in lndia 4n20.
2. This exemption lette. is belng issued under rdeyanl provislon(s) of extanr guHelin€s-
3. The rirm shalt i.Etatl diSltal water flow meter on atl ground rrater abstractlon structures and msintain the logbook.
4. This certificate is system Sene.aled and based on information p.ovided by the sppticant CGWA hss not verified th€ ctBim msde by 8ppticanL Any lals(
informotlon ,omished/violetion by the apptlcanl shatl invite tegal actlonagoinst hlr/h6r 6s per S.O.3289(E) dated 2q@nozo,

' 5. lI, at any sta&. il is estobllshed that thls exemptlon letter hss be€n obtalned ofl the basls ol folsr/ lake document(s], the exemption letter shall be
' deemed cancelted and extant pemt provisioos shall be applied on the fi.m

r.d ffiEqr'#itu i'ra,c&ERrA;Effi-ar qfi, lsaffifoGfrEffi EcffiEffiEr qqqcr,ri. #ffi ffi''Fnir{dq 
-

fiMrr 32ssr$ ffi6 zsogaozo, sna I {q-s Mr4 frt EBqPAd st{ f{4tsa arit frq Fmfq. zozo r

z. u6 gfrew 594 rr ader< ffitffi bursf/r6 sEti-n f il6d qr0 fuqr qr rdtr
s. Ed sii rlrd Mr tr++oif q{ BB-eaqd mE frfi efifrd ot,n .ft alqrorrN rdlfi r

a. ft qqrq ii fu€q qrtk ? alR sna-6o, em nfi di r{ ur+orfl m snufm ?icewa iqrtco rm laq qq <ri il rsrqr {flftqr ?r ila-{6 Em 4 G ot{
rfl rrtrd {{{r / inE. qq.ri gzes 15 Rirtfi zllosrzo2o b rr{sR ss}'RrdrF or{fl ortEr{ d 3rFlBd frt rr r

s. qft fr.h rfr wr qr {d eflEd A qrdr t fr{dE$cqr e-a [r,rrd I Trfi 6€r+{t'cnqR q{ Hq fuqt {qt t, d ttqwa e-a q? fr{€ qnr qrcrfl qh s{
'sSwfm}B1rglB'$l ;;r"*;;";;;,",Jil;;"",&"".d;-"--_..--*-__- --":'- *--*

tftctft.rdqsclfurrrq,qcrqrftdilfrq,Sqsqcamqscfrfr,€ffiqrqreqqnf,#oSRr,af ffi-r1oo16 /central
Ground Wator Authorlty,Mlnlstry of ral Shaktl, CSMRS Campus, Olof Palrne Mar& Hauz Khas,Now D€lhl-II0016

..111T:il91l3T?T9l_

2570.OO o.00 .$9 0.00 9.98

PROPOSED O

PU

0

BW

00

DCB

0 0

qr{drriFn
qoqft{rrdq
-qd€srqr fu{rrr.

tfu{ftqscr&6{q
gOVERNMENT OF INDIA

MINISTRY OF JAL SHAKTI

DEPARTMENT OF WATER RESOURCES,

RJVER DEVELOPMENT & GANGA RElWENATON
CENTRAL GROUND WAIER AUTHORITY

.__.ri\--'

T
DW DCB lBW

1 0 1 Il I

s. {c(ouHo wAreR ABSTRAcnoN pERMrrrED I

GW Abstraction Dewatering Totat

m3/day m3/year ms/day m3lyear m3/day m3/year

I0. Detailsot Ground Water Abstraction / Dewatering Structures
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cLA-\SIFIC-{I lOi\., CODt(S)

.r'' : .' ." .'i':,:- I'l:-- : i . .. r '.'

lvith the
Ministry of
MSME

I\lC4Di8il
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9110121,5:U PM Print : Udyam Registration Certificate

ltt tllt-

-

,-
-!-

Ud!,sm llqtish ation Nunrber : UDI'.{II-UK-12-{,00?219

T,?e of Eoterprise N,IICRO Mrjor Acalvity Maoufacturiog

Liriired Liability Painership Nrmc of Eoterprise M/S MODERN GRIT
INDUSTRIES LLP

Owncr Na!te M/S MODERN GRIT
INDUSTPJES LLP

PAN

Yes

PRATEEKMJS2@GMAIL.COM

Itobilc No. 9921221000

Social Cltegory General

Gendcr Malc No

Drte oflncorporrtlon 26109/20t7
Date ofCommcncement of

Production/Busltress

Type oforgr trtion

Do you havc GSTIN

Email td

Rank Detrils

Bank Namc IFS Codc Bank AccouDt Numbcr

INDIAN BANK IDIBOOOP64T 50417183159

Employment Delails

IUele Fcmalc

l0 0

O(her To(!l

0 l0

lovcstment in Phtrt ard M.chinery OR Equipmetrt (in Rs.)

S,No.
Finrncl.l EDterpri!.

TvPc V.lue OVDY)

Erch.loo of coit of PolldioD
Corllol,

R.rrrch & Dev.lopm.rt
tnd lduririrl Srf€ty D.vic6

N.i lnv..tm.ot h Plrrt .od
Mrchtn.ry OR Equlpm.rll(A}

(B)l

2019-20 .00 0.00

Tolrt

(^)

E4ort
lhmov.r

(B)

N.t

(AHB)]

Is ITR
riu.d?

ITR
Tvpc

0.00 0.00 0.00
3,5,6

Untt(s) Details

sli Unlt Nrme Fhl Bulldirg Yill.gelTom Block Rord Clt) Pir Sl.te

I MODERN GRIT
INDUSTR]ES LLP

VILLAGE MODERN GRJT
INDUSTRIEA LLP SISONA SITARGANJ

CHOR
GALIYAN
ROAD

SITARGANJ UTTARAKIIAND
UDHAM
SINGH
NAGAR

Ollicirl rddress of Enterpri!e

FhrDoor/Block No. N.nrc ot Pretrllre, BIllldhg NIWAS NAGAR

\tllige/Towrl NEAR KI,IANNA HOSPITAL

Rordstreei/Lrnc RAMNAGAR ROAD cnr
Strtc UTTARAKHAND Disrricr

Mobilc 9927221OOO Emoil; PRATEEKM'E2@GMAIL.COM

UDIIAM SINGH NAGAR ,PiD | 244713

Netiotrrl lndustry Cl$silicrtior Code(S)

213

SNo. Nic 2 DiSll

08'Olher
Einiry rtrd
qu.ninS

Nlc.l Digl. NIc 5 DlSll

I
0810 - Qu.rryios

clay

08106 - Opcrdion of s.d o( grlvcl pils, bG6dt / porphyry, cby (ordiruy), clustioS .nd br€:ting of nolc for
ui. !5 r flux or rlw,rut dil in tiE or ccm.4 miDufi€all! or,s building !u&rid, rDcd nctrl or blllan and
ollcr nr.dds for conslruc.ion

ManufacturirS

Aft you intcrested to 8cl rc8istcrcd on Covemrnent c-Ma*ct (CelO Po.td No

NoAre you htelcslcd to gct registcrcd oo TRCDS Portds(otrc or morc)

DIC UD}IAM SINGH NAGAR ( UTTARAKHAND )District Industsies Centre

MSME,DI

. qt(drrr6r{
6ove.nment of lndia

qlF,ag*iqqqsaqqTmq
Ministry of Micro, Small and Medium Enterprises

ABCFM9834R

Specislly Abled(DIlryANG)

Micro

Disrri.i

262405

Block

IKASHPUR

lleddty

IIALDWANI ( UTTARAKHAND )

https://udyamregistBtion.g.r.in/PrintApplicalion.aspx?tudm:cgTSgqWClwJPNlYFllNNRQ==21
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fu)4fraqq zmr

ffiREI!-g YIM{, tr'Fr6 tr6rs (qrq) lrJqrrr-1 d 6rqt-dq gFr ri@r

$so/ur-a-t/ zonlaa fre/*S-r, ft-cim s fforq-t zozr d Em strirsu-s €H tv{r, ffi1fi",r

ete, ffia dq $qi, ffi dFtT wie, qairnfi 6rc, ETe ft"tr qte, tfefrffi rf,ie o5w ffi,
zozodqqrq-mdff5 {c<rrSwR-5 z i tivitrq fuqr rqr t fu:- retc frvn7o1Fh wtz or

rft{-6wr ftnmffi qwr w-d au qfrn src{ ftrfrrft'orfr/5u ftom qffi d tmmn t qBn

Hfrfr 6 *iq6 ffiPt otlu<t

an ti s{ d olEfu iE
S qio,r q-r ftdrffi \q f{erifi, Trd si qM E6r{ d tgft w

Yirffi alqftt' q-6qn t olks-rs d rnqrft d wrq

o1 Ease of Doi B
Ia t aq riqrfr-o dt

din Rre wie cRsi t lqqft'q qogRst ft1 61 ;1ftft5-qul qTo

6Rd rifu'fi"r S s{rA{I T<qrfrqdqS ot orTt{o, i-&+-6iq
q.IIT fui qri si 3TAfi Td S {rq ffft t iiqtRd crr6i/crcsFit 61 s"f fr"t qr+ t tefua qrqq

c, d ERr EIFiIoFf{ (Self Certification) trfiFi 61"6 qi ft|qr6, Efr6d atr ffifu-d
qftdrei or q0q"rzds o-d d uq-rr< rydl qt a1 crEft'tq Tfttroiq f6qr qrhr, sfr{-q q6

ftftsr<6 u-mffi sqrftfr *i fr1|dfu t or qre ro fr c-ffi G cqrff ftrr r {rfl-{'A rd Sqi

t-,nrgnn ftt qi cnsrc d vra gi gam ftur<u-t fu aft vmvm dqr. sc ft&mril€'EH
affi, na-e Ti EM q5(, q-{Tq tfrdrd o1 Tf{drr i-sd srFmrt qftn fr-qr rrqr tr vrm d
Ectffi 6td-dq srq * m'q q ftirrfi, f,d-d-\d sM EfrT$, vqiq ftt{rdq. lRRRrqt qEir5 6
Elsidq srt$ Swr 2ss57er-{/[oufro{0/zozt-2, frcto. zr fucrqt zozr ti; ErtI q+ t
tf'q /{qrrdd elc *$rzm1Ftr qtii mn Rte cRsr i B{qhq qq5qq 6l ur.rm or rt{+fi"i
qRfl fift,rd ffira ft-fiil rnr rnd;r oG Eq rfrfto.isr Gntir t{,ff, fut wn tg qsr6kiH-ft a
sd-{dru qEqil frat'rqr tt

15s1/v[-A-1,/202r-+a frc/08 fis-r. ftci6 oa ftoqt zozr d aq r+{ &n ffi. zmo t

ircd qffi, Td-€ \'ri sM E-or{, ERr crt wsiT
rsltosftoio/Erodorffo /sqo/2021-22, kqio zq fuoqt zozr tsd qr${ Frc EBSq,
reogaofio, fic fr6cl, d-6$-d fuarr,iq. fudr BqqRiffiqidcfrtTrq RdHr, ilttrd ftdrrriq,frar escRifiqi $ fam,fa swr *qr s44l 1, izs/1s rc$n dqr s4s/1 Ed ro-<t z.czt toFie Er4 d qrtqq tr{ q qfir ft{rq d 3rdfrri)crc $ t W t lffqnl RrTfr'd reir *$r Ried a-1ar al
rfrEd fuq.,q d; sqq i

cfrfovor qq rerw er5*r ffic
c-sils ifr-d fuqr rrqr

htiu rs r{ zozs t 3nfifi ro s{ +1 irsft istr

tflrqq
d rrTr

**r[mTk*m m-*--r d oqtoq nc riqr 48slvu-r/2o1s,zrz-r*q
dri, 

"i., 
.; R*.#:## ffiilH il _%ffits-mirsuB snr sq-dq o{rt rr& c_ffrs q c"fi';rr7di7uo*o{oz*o /zott_ta.frrio ra qr+fi'#iffffiffi Psw .;,wd;'fi''6fu..n" ffiq, tu* wqRirnr a

ry i; T d ;";;' m#Hm*F. ys{ sy *i,*a,i, wu "--roqlt{rtsFIdit+ffiGWr}:i mw Rlrqr/tilaq fu os <{ +1erqfi t t*

q66 Gsfro{ {fr{, €d'rf{i{ndrq, sffirsE-s,

dqldqrft, tr{rfil

. {qr,729 7 <\otottro/sd1lwqfrdi0 / (,iao / 2u21-2'

orqkq arq
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Rte Frft t qffn -1xfH-##&%HwHBJtilWffi#
d{Ir, elFt'r Rr€ qdn{ic{, qt{

ffi ffiW $ffi ffi R*HH'*#,= 
{rqr-g t

*-'F
ffiffiffi ffi s d,,,n ii sr-{ oiqr *02,,

H#H*H#'Gffi'#m#mffi
mnq-Tfrffrrq frqr qrdl t-
*',. .*** Erq i{n, mnrr Er€,^q6rif,q1, ry-t$ig."f,JB*

fi-m rare, tS ktr *"G +n-;rr-t^tmto;l S ft-< {qr 7 "tdq Sqri/sfiFtq

wte rgsr tt tg gfi" t 
"ft#n 

;* im tng lq r-t in n-o) 6I tr{qrcn frqr qrn

qFlqr{ E},ir q-qqrt-rq-qr cida sF * *;1;rffi d uffi1
z retc $rR fifr a mrq-i+ fr's*, (15)d 3r{cra-{r qD annfiq am fu qfr-6l fro
' iriliwir.r)r*o q--ft-<. niri-qrq ffine* .'cr ir srq t ctRfr slrtu' d o5rn d urft

rIfrt
* iar'+* ffi-zozo S sqrq-r d fut {*' z (ro) d rgnn wte.tturm t $ qqt{i.i
- {# G,$q Ataq *g t consentti operatefrrn irrqr qqM ttnt
o. ac sir* #z*o d qeqrq-I S ft-{ $qr s d $gq-6qr clo qrql(rq em fte qko to

164slgqov{0,/zozo Esff<r ftia qqrqtffiiTs's rrq s 3i-q t crRfl slrtvt d qu'n d wfi
rlfir

s. fift d Brulrq-III d fuii riwr t (r) d q-dflti ffilh qffi s0 21,78,000/-(6rt qffitfl drs
d-6€ffn EqR qra) qftftriq qrtsT d sqffi mn {-rs-qr d-&s t orrd}sZ3{qge fui qrt t
{d MRd *sr fif6 t qqr ftqi qnr thrt

o. ei-r ini {ft-zozo d wrq-r S ff5 tqr o (o) t qwn dr +{R risrdo r} rw
tffua Frd G c€) d rnflr rR s0 r.oo ch a,ilm a1 -tlq-(e wrirRr nrrt S{r Rie t Bri
rt Brsfrq.F.{ s) -t q.rzr T-so o:s rft g'6q ftl-{r$d er-{irfu cqifi"r \d qfuq
rT<r.S-6 t sc i ffiRn ffi{o-oass $dE urg o.{ \dkfi v$q d qqr ftr.ur-tr
orffi Etnt

7.

8.

s.

L_

I
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I
r0. Et{ d{R frft-zozo $ qqq-l d RE qq 

Q 
(s.l+.o-$n dH frw wr€ ERr cl Aa *

az B;i rrt Bqsfuq of F[€ t Proccss fdil t[n iE g$tlEl crushed materiaV Screened

.r,"t"f mr rr"q cMi di S mflgtC Processed material q-c gq-q st dfr { q-fi qrt n t

,,. #-'*rt'+ *tct nc? i sfrdfufl wry a lqzq!,zda rut wta iisrm{ +1erqB"'ffi";; sa *Rfr, d qisp.ql Sl*.* (pt-t$q1 3rqtu (go.ftc) is oa
qro/3[{offovqo o1 EA qrx 3rarlE dq fi{t^69 T1 

qlFI iFI Yo s{q q qo-€Rst trTf,l

eox200xl*r,80,0oo eq nql qqfrrd t trq srift 3l'Qih ttsqs t ry.)1" 
qn qsfr ig .o-d

* *f v* saq d q!-sRrr ff{f,I 45x2mxl0-90,000 E;I E|ff t rQn q{ t z'zo'o0o ea o-$q-6

o1 qrqvq-oor rtffl
,, ffi-*to'*n*, *nt, qr<, q-ffr{qc, ffid dc-+Yri, Na dft'I qr<, d-e
'-R**=,tOg'wero.a-5or{fr-:mo.dtrd.sllF\olsiffiB.fimqmorqio-cr'ffi

6';**i t nS o;*, n t",r6d Hfrfr * FnA qri d sq-ira S wie ft1sn*ft' sTdr

ftqfRn o1w q-Sfrr

,* CIo ** *n-rro d ewrq-lrr s fu€ lqi s (l) d 3t-sfiR wie Rrfr d am nrsq d|
'- frft-+-ffi "{ 

ort q* nnonot ls nt*m, ,[d-q vi ictu6{ ro( d.ftfr qr {rff.{

# *i. -iir A E u,{ * gk-g* irart rqn fr d sqir< U"r-ds d .ilu,{ ci 3rgf,r

rcq ovi EI Rdq ftsr qrhnl

,n uH'# drt t an sq"s 6*ri.ri s{ftts,rag vrt qrfr t d 8.4 qtf ft&'t qie
'- i*t t tt *n w( qftdq crt qrt ft1 ge fi d q{n t Ete S Tfrtro-tur ai1 o-Ett

ftifi fri qrt a1 mrffi lqrka d qrtfi t

to e,i- R't t em vofiqo-s flffi, st€frFrr ft-+m orgrrs-1 frl qft{q-{i dqr
w/vn4/2w/158 tt{N fiS. ftFio rs qar{ zoao d am u-qfrt uffilErs skq
(uas E-ic.'cft{d{ \tf qu:sriur ffi frsn",T) frmqd, eozo t sftqfua qrrw {rdt/qft'++it ml
q'scrd-{ frqr unr ffik+o fuqt qitnr

ra wi. wrfr d ar iro Ba ?qruroq tfiile t tfud q{Rf, qrfurr dqr azlzotg 'ffio
Tq rrrr BffiErs:s {rsq q i[q' t crRd Ett srA stfuq fr.iq oirt{r or ugcrffi SfrR-{d ftsI
wqT dl,nt

rz. qtu mt d gm qo sq i{srfrq, qn gamq qrqtoq, {o {r$q 6Rf, nrfuoqrr mn dnn
Tft'F s nq Frnn Em $rq-s$r qr ftda snM fl irgqffir lF{Rsf, fu-qr

vl

a0L31 Nosnao/srq,/{0sfr0{o / wo / 2021-n,
ffiftfr:- ffifu6 oi W-{M \d srqyrr orfsrs tc iREr

r. qfuq, Eq-{, r$nrs!-s vrmq, trtrfcr
z. fttu"o, Td-d W_sft6l{ {fir{, lqh ftt{rdq, Bfryrqss,
e. ffi,wqftf5qryl

3ic-( ftAvtot
n-qRciRmr

*nXqr

4. tr{Rr ghs, str{r*os sqic<,t Tic$rr TS rEur f*nul d-d
fr qroi rpv frd*T dd t {efur qm6l o1 Wt mit
3I5qf6;I Consent ro Operate ti fr nd oni or oe o{r

s. s,ifthro (qdq)/ i)sd orffi, Td-s \d sM wd, tflr*cr
ffiq, fudr

tflW ft) qs orprq d
tE, d .rfi $d tufRn

spr ift-d
t, s-+or

o. M qrdq fu'e E'B'Sq, voofooffo, flc Rr$il, f,'-6$-d

qqs ft*rot

/t.
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-..:-,-_tr-=.itL:/D
\trl

Rcglonnl Oflicc
Ut(rrnklrflnd Pollu!lon Conlrol Borrd

Chnnrundn Complnx, Rnmnngnr Rond, Knshlpur- 241713
rvcl Ig$:gflltr ltlllIorix.

App. No - 4l0t3l9

ttX PCtliR0 k?Con.nl-9 I 2 02.{/ !to
To,

M/s Mrnnol Slonc Cruslcr
Ktuasra No.- 163 Mln & l6tl Mln
Vill- Kclabo[d$trl
Bnnnlkhcra, Do4rur
Distt-U,S.Nrgor t

Coflsolidstcd Co[scnt lo Opcratc and Aut}orizsaiorr h$si0oftcr rcfcrrcd lo as lhe CCA
(Consolidalcd Conscnt & orlhorizltion) (Frcsly'RcnewallRptpplicrtion/Expsnslon| undcr
Sccllo0-25 of llrc "Wotcr (Prcvcntion & Control of llollutlon) Act, 1974" atd undcr Scction-
2I ofthe "Air (Prcvcntion & Cohtrol of Pollution) Act, 1981" and Au(horiz,tion urdcr "Rule-
6" of (hc "Ilazardous snd Ot[cr Wostc (Mabtgmcn( llandllng and Trans boundary
Movcmcnl) Rulcs, 2016' nolllicd undcr s8nvironmert (Protcctlon) Acl, 1986'ss spplicable
((o bc refened hereinafler as Wglcr Act, Air Act and II\ry flulcs respecrively).

CafID- 4937
CCA-Rcnoral
Ordcr No- ll(

CCA is hereby granted to M/s Mannat Slonc Cruslrcr located Khasra No.- 163 MIn & 164 Min Vill-
Kclabandry0ri, Dsnnskhcm, Bazpur, Distt-U.S.Nagnr subject to the provislons ofthe Water Ac(.
Air Ac( and IJW Act and the orders that may be made funher and subject to following terms and
mnditions i

l. (i). This CCA is gmutcd for n pcdod up lo 3f,0!.2029 and valid for rtanutocturidg of fotlorying

producls, Oraage oategory with Capital Inreshent / Nel Aosots Values -l c't lc 6.', .

Prcsenf CCA{Frcsh/ RcnewaUs.
No.

Lait CCA

Produc( uBntifY Product

I o
Slone Cri ts & Sand Giits &

6000 MT

tion/ n cndmena

QuBotity
i\l

2. Spcclfic Conditlors uDder W!(ff Act:
(i) Thc da ua ri ofefflucrit dis KLI)

(ii) Trndc Ernucn( Tr€rtmcnt ord dlspoid - 'l}le application shall provide Settling 'lhhk/Clarifier
For Sefillng of Sollds In Warh Water and reuse rhls water for w$hltrt/jJDrqbblflg.
(,li) Scwage Trcrtorenl and Dlsposal: TIre appllcnnt $lmll p{oYldo conrprchenslvc Scptic
Tank/soak pit as is rcquired rvith refercnce to Indian Stafldard: lS:2470 (Pad.l) 1985 ds anieirded

from tim€ to time.

3, Condltiorts undcr Alr Acl 2-

(i)Tfie applicant shall use following fuel snd ihstall o compmhonsive coxtir0l system consisting of
control cqttipmenl as is required with refcrcncc to gencmiion of emissions 8nd ope.rate and maintain
the same contiluously so as to achleve the leyel ofpoilutanls lo the fullolvilrg standards :

La.st CTE/CCA.
Trade Effluent NIL

nstonorvnl/ccA

Sewage 1.0 2

DilcL>lt-)K

lPcr I\{on(h)
6000 MT

NIL
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ir rrtr qlstypogr dlufiloralr(( q/ot'po//rrtlon unnnl oqulpnont, prcductkn l ts to ha q,ltotl
r)nnr*tbtt{,rur<{ rltr doonC tcs to 00 ,rtlmotd 0Jr ltx4ilwno/ounll \\th a ropot't ht thls regard ta

tre t&Nttrfi a{ lug edlam(tr
(ii) Noisa ftsru Uro D.G. Sot tnd olhor soum(s) should bo ooulrollod by provldlng on ncoustlo onolooum

s Nu r*{rtck ttt(ttc t\(l

ul(h

ns ts n"lulred hr ntoott tho nnrtrlout nolso st$ndnds ftr nlgtrl nnd <lr1v tlnro ts pros

lch nro foll
orlhd hr
l.tl\! N$srrollas t0 s

D\r, r ftour 6.Q0 o.nr. to 10.00 pm,; tinrol p.nt. .00 o,nr

4. Condttlons undq Hnunlous \Ynst(\ Rulos t.
(i) 1te F\ctoq'ltlnnng$ to ...!....... NtL...,,.,.,.. ls hsoby gr0nlod nn 0uth0rlzttlon to opbr0to 0

{hcilig, for mllootlon ond stomgo of I'lnznr(ous rvnsios,
(ii) The nuthorintion ls grmrtod to opor{lto 0 lholllty for gcnomllon. oolloctlon ond storngc ol'hnr.ordous

\msrc\ \{ilhin fuotory pronrtsos lbr fbllorvlng ootogory ofrvostos,
(iii) Tho nutlrorLntlon shnll bq in lorao for o porind lionr rp to NIL
(ir,)Irc outhorLatlon is sulrjcot to tho $[Ahlous rtttsd lrolow md tho s(tolr condltlons 0s mny

bo spt'cified irr tho Nlos forUro thno bolng tn forco uude-o Envlrcnmont (Pmtootlon) Aot, 1986.

Itrnrkrlon
t(nrulnrdr nol

lo oxccod

liurfuslort Conlrrrl
liqulprnout

S tlck
holghl
(t\lt)

'l\'pl
of

l\rol

Nll,Nil;
-NII

Nit, TIT

lnd(stthrlAmrl Conturortlttl
Arcn

nosldorthl Aroo $llonco Z,ono

Nlght
Tlnro

Dr\'
ttruo

Nlglrt
atNo

Dny
llnlo

Nlghl
(lnro

D{ty
llnlo

40

Stnndrrds fur
Nhht Tlilo ln
dtr(A) Lcq

7S ?0 45 50

Nltl (

rl 0

6s 55

Dn)'
(lur o

<(

S.No. Cntcgor,r
(Schcdula.! r\
Schodule.ll)

Qunntlty of \Yrs(c for whlch
nulhorl?[tlon ls bolng lssuc<l

(l\tTA)
NIL NIL NIL NIL

Modo of lsnosrl
(Scnd For)

Tcrnrs nnd condl(lorrs of Authorlrntlon:
(i)Thcru rorization shnll con)ply rvlth tho provislous of thc Envlroument (Protcctlon) Act, 1986,
ond the rulcs mndo thorr undcr.
(ii) Thc nutlrodzntion ond lts rcnctrol sholl bc prod.uc*d for lnspcction 0t thc rcquest of nn ofliccr
ou[rorized by tlrc SPCB/PCC.
(iii) Tlo pcrson Nthorizod shnll not rc[l, lond, sell, trnnsfer or olhorwis0 lrsnsport tho llfllqrdous
rvnstcs rvitlrout obtolnlng prlor pomrlsslon ofthc SPCB/PCC,
(iv) Any unoutlrorizod clrurgcs lrt porsonnol, oq[lptttoru 0s worl(llIg condltlorrs 0s lricnliollcd ir lho
npplication by thc pcrson authorlzcd sltnll oonstltutoa brcfloh ofhls 0uthorlzrtion.
(v) It is thc duty of tlrc [uthorlzod porson to loke prior pernrlsslon of tho SPCB/PCC to olose dorvn
thc facility.
(vi) An opplication for ths rcncrvnl ofnn nuthorizrlion slrnllbo nrodo ns lold down under lhcse nrles.
(vii) Any othcr conditlons for courplionco ns pcr lhc Ouldelincs issucd by thc MoEF or C0CB.
(viii) Tlrc urthorizntion is volid for lcmpornry storogo of l{ozardous Wosto wlthln promisos only.
5. Conscnt ls vnlld for stonc crushlng/Scrconlrrg ocalvlay subJooacd to vnlld tlccncc of S(nto

Uttrr$kh0nd St0lc Stouo Crushcr llccncc pollcy, Irr coso of non vfilld tlccnco CCA mny bc
dccnrcd lo bc rcvokcd ltsolf.
6.Conlpuls0ry' docunrsnts lo bc subnrlttcd lry thc IntluslrT/onlt I
(l) Annunl rctum ln Fornr-4 nnd Wasto Dlsposll Mrnlfosl ln ['omr.l0 undcr llW Rulcs.
(ii) Enviroument St0lemcnt ln FontFV ofEnvlro[monl (Irolcctlon) Rulcs, 1986,
(iil) Qunrrerly conrpllnncc rcport of lhc CCA, photograph of ETP/A PCs/Wnsrc Storrgc Aren,
7. Unit hrs to opply for rtnewal of CCA 60 dnys of oXpiry prlor to oxplry of thls CCA,
S.Unlts slrnll otrlctly tvold tho usagc flnd {hould not ongogc lrr tho prorluctlon of
bunncd sluglc usc Hosllcs ln tho prcmlsos 0s Dor llst of bnnncrl slnglg uac phstlcr
mcnlloncd lu lho nollflc0llon of MODR & CC,Govornnront Of Indln ditod 12108r,021

Nlt,
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rno noltlrulion of utlnrnkhnud Govcrnnrcnr lssucd vrrtc tcarcr No. g4DfivIII-l-20-
l3(ll)/2001 dntcd 16102/2021.
9. Conrpctcnt Autlority rcscrvcs tlrc right to chugdmodify/odd any timc rny condition of this
CCA.

o-s anncxcd hcrcwitlr. Non compliancc of
ct, Alr Act and IIW Rulcs will rcsulls in

o
Copy to: Mcmbcr Sctrctaq', Uttlmkhand poltution Control Boerd

and complirnce of thc ssnc.
d info tion

10. Unit has ro conrply rvidr thc othcr gcncral conditioru
any pmvision of this CCA ond provisions of rhc lvatcr A
legal oction under tlre aforcstid Acts onrt Rulcs,

*qion (mr"r1u"y

Spccllic Conditions:
l. The appllcaat.shall provide lSL mark \,aler meter 10 each water supply,
2. Ihe applicant shall submit audited balance shcct of&e unit at 'tlri end of cach tinancial year. In

case of gpoup balonce rhoet, .CA Qrtificslo followcd by ihc consollalEtd balance sheet to bc
provided.

3. The applicant sh8ll providc ports in Oe chimncy/smck and iacilitics such as laddu, platform etc.

as per requirement for monitoring the alr emissions aAd lhqrialne-.shall be open for iaspcction and
use at all times by the Board's.suff. The ohryey/staokgtb$ed fo various.sources of emission
shall bc designated by numbers sudr as S-1, S-2 eto. urd these shall be.paintcd/ displayed to
facilitate lde[tification.

4. The indusu-y shall ensure lnterlockingofair pollution control devloes and produotio[ processes.

5. Thc indusry shall trke adequate. measues lo c{nhol of noise from its owtr souEe so as lo
comply rvi0r lhe standards as may be applicable.

6. The applicant sha.ll dcvclop geen belt in the premises.

7- The indusry shall ensure all safety measures and shallundertalie pcriodical ssessment by the
competent authority.

8. Unit shall ensue maniGs system in Form-I0 of[W R.ule$rvhile disiiosing hhisrdous rvaste.

9. The Uuit shall strictly follorv Uttsrakhand Stone Crushcr, Scrcening Planl, tuobllc Stouc

Crushcr, Mobile Scrccning Planl. Hot Mk Pla[t, Bdidt Mq,Pl8tit Anughya Nltli,202l
promulga(cd by thc State GoycrnEeut aud slull ottidncd n$esstfy per,[isrior from (he

competcnt authority ryith itr rtipul&ted time.specified lu.lluga Policy2p2L
10. Unit will comply with 8ll condilions of GlfE snd stdtp petdission rvithin (ht e motrths and

Unit rvill submit progress repofl monthly bgSls lo tta Bosd.
It. The unit shall ensure proper luslalla(ion lnd operation of ppllulion contid mt sures rs

rcquired itr undcr tho Environmcrt (Pro(ection) Rults, I986 so ihal nmblcnl tir qu0lil) [ol
erceed prqscribed.lirnia at nrty tlmc,

12. Theunltshall not ope.ate dudng ni8tt lours as deflnd under Noise Rules-2000.,

13. As per NGT Direction (he unlts slrall olhh NOC ftom CGWA (central Gmilnd Water

Authority) within six month.

14. Unit shall submit compliance report slongnvidr curent Balance Shect.p amblent air monitoring

reporl in every year.

15. Thc CCA is vulid for domcstlc cmucnt onlyi no othet ellluent shall bc gcnerated.

t6. tF any change in prodnction capacity, proccss ttc unit must be:obldhetl Fesh CTUCGA os pcr
acl,

I ?. Unit shall elrsuro to subm[ tmblent Alr quality report \4th h thres mon r for Appmved l*b.
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pull!!,
18. Unit Shallcomply with Dkctiori/OuldclineVOrdcr havc issued by Hon'ble CourtVTribunal Prom

time to time in reference to Stone Crusller,

Gcneral Condilions:
l. Tlle applicant shall gct the sample of treated elllueny'ernissionVhazardous wastes/leach ate

analplh periodically-from the laboratory recognized by the NABL /N,toEF. Test report shall be

corununicated to the UEPPCB.

2. The appticant shallhowOver, not wi0lout the prior consent of tfte Board bring into use any new

or altered outlct for the discharge ofefilucnt or gasx emission or scwage waste from the unit.

3. Ihc applicant shall provide discharge measurement equipment at fiDal disposal poinl.

4. The applicant shall itictly comply with conditions,ofthis CCA and submit compliance report of
sipulated conditions wi.ftin 30 days of receipt of this CCA. Ii, at any point of time, it is found

that tlre industsy is not complying with rtipularod condilions or any further direotion/inslruction
issucd by lhe Borrd, legal action shall bc initiated against the,applicant.

5. Thc applicant shall maintain good housekeeping. All vdlveslpipedlewerldrains etc. must be leak-

proof.
6. The iudusry shall provide uninterrupted ent-y to tbe STP's/ETP's inlet and outlel points, Air

Pollution Conrol equipment snd stack for smoorh sampling/monltoring ofefliciency ofpollution
cootrol measures.

7. Whenever due to 8ny accident or other unforeseen act or event, such emission occurs or is
apprehended to occur in excess of standards laid down, such information shall be reported to the
Board's offices and all other concemed offices. In case offailure ofpollution control equipment,
the produaion process connected to it shall be stopped with immediate cffect.

8. The indusky shall operate in a manng so that all emlssions bc cmined through designated
chiruey/stlck only.

9. In case ofany damage to the agriculture pmductiyity, human hatjihtion ctc. by the operation of
iodustry, it shall bc Lnperative to stop proddstion iD'the industry with immediate effect and such
information shall b€ reported to Board's offices. The industry shallbe liablo to pay oompensation
also in suqh cases as decided by the Competent Authority.

I0. The Board reserves lhe dght to revoke,/add/flodifi any stipulateb conditioh issued along rvifi
CCA, as may be necessary,

I l. The authorized aiency shall eosure that data with regard to quantity and nature of hazardous
chernicals being used in the plant as well as air emission and waslg generated witirin premises is
displayed on Display Doard ofsize 614 feet out side the main factory gate within premises.

12. It is duty of the aulhorized person to lake prior permissiol of this Board to close and cleanup fie
facility for Eeatfrtent storage and disposal ofhazardous waste.

13. The applicant shall maintain record ofhazardons wf,ste in Form-3 and shall subrnit annual retum
in Form-4 on or bcfore thc 30tr day ofJunc followirrg to 0rc frnancialyear o uhich lhat rcrum
rclates.

14. ln casc of any ocoidont, conplclc details In tlre liBlttof Fono:tl oI lh€ Hsardous Rules shall he
submitted to this Board at theearliest.

l'5. Before 0rs hazardous waste is srorsd or dumped in lhe faoility, oppliosit mr6t condud a dotajled

__ plysicaland chemical analysls ofllazjtdou$.wssl9 uamplc aod,ropott lo lhe Borrd.
I6' Dried hazardous sludge from thc prooess ftr {rc plart shali be ttorci in rtooblo lired HDE} pit

corslnrcled with RC,C, or such materlal whlch doe,s not rcrct rvl l-tho lvrstc contaircd in
IL

17. Th€ storage area should bt fenccd prupedy aud SignNotioo Boqrd indicat ing 'Dange(Hazardousf sholl be displayed at appropiiate position both in Hindiadd Errglish.
18. ID case of anJ llarsport0tion ofll0zordous rvastc, the delrils in Form:9 of the Hazl rdous

shall be submi(ed to the Board.

al O (vc)

r'and

lLulcl

I
I

I
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rd{ftdrrdq
{drislql E:Jrrt,

Aiftq{Rqi.rglftqtwr
GOVERNMENT OF INDIA

MINISTRY OF .,AL SHA(N
DEPARTMENT oF WATER REsoURcEs.

RIVER DEVELOPMENT & GANGA REJWENATION

CENIRAL GROUND WATER AUTHORTTY

ssi-qd{i

Tdd
EXEMPTION CERTIFICATE

ffifugcq{
FOR GROUND WATER ABSTRACTION

PRO.IECT NAME Mannat Stone Crusher

PROIECT ADDRESS Khasra No : l63Min and 164 Min, Vi[[age : Kelabandwari, Bannakhera, Eazpur PtN CODE 26240r

STATE UTTARAKHAND DISTRICT UDAM SINGH NAGAR TOWN/BLOCK BAJPUFF
COMMUNICATION ADDRESS Khasra No: 163 Min and 164 Min. Vittage i Kelabandlyari, Bannakhe

ADDRESS OF CGWB REGIONAL OFFICE 419-A, Kanwati Road, Baluwala , Near UrJa Bhawan,
Uttarakhand

r

n -248006,

1. EXEMPTED LETTER NO. EXM/INDIUW?025164441N 2. DATE OF ISSUANCE 5

3. AppLrcATtoNNO. tNDtUKt2025t6444 lndustry

5. PROJECTSTATUS Existing Project 6. VALID FRO 5

7 AREA TYPE CATEGORY Sate (GWRE- 2024)

8. VALID UP TO TiU adherence to provision(s) under which this exe as been obtained (subject to compuance to
retated conditions) or tit[ any turther orders issued by thls author is earlier.

9.91 2774.80

EXISTING O PROPOSED I TOTAL I

B P DCB BW PU DW DCB BW

0r
liw PU

oo
'DW- Dug Wett; DCB-Dug-cum elt; BW-Bore Wetl; TW-Tube Welt; Pu Pumps:

I'I. EXEMPTION CATEG I Micro and small Enterprises drawing ground waler tess th6n I0 cunvday are exempted lrom seeking NOC

1. Thls is to certify thst 6s ger information tumished by the opplicsnt, the g.ound water withd.awEl comes unde. Exeflption category as per S.O. 3289(E)
dated zqggnt2o by Department Of Water Resourcos, River Devetopment and Ganga Reiwenation, 8lidetihes to,egutate and control ground water
exlraction in lndl8, 2020.
2. Thls exemptlon letter ls beinS issued under relevant provlslon(s) ol extant guldetines.

3. The lirm shatt instetl digital wate. ftow mete, on 6tl t.ouod water abstractioo structures ard maintain the logbook
4. Thls certlllcate is system Seherated and based on lnformation provlded by lhe apptlcant. CGWA hos not verllied the ctalrn made by appllcant. Any fals€

inrormation furnished/violation by the appticsnt sha[[ lnvite legat Ection sgalnst hirvher as per S.O. 3289(E) dsted 241@.f2O2O.

5. tf, at any stage, it is estabtished that this exemption tetter has been obtained on the basisof tats€y' fake document(s). the exemption tetter shalt be
deemed cancelled and extaot pensl provlslons shall be spplled on the rirm

BW

0 o 0 0 0 0

2774.80 o.oo dt [o* 9.9r

4. APPLICATION

This is an arrto Senerated document & need not to be signed

6-#qqftq6rnfk{r{q,q6rlftd"req,*$rgcerq€qffRr, sHctqr@qnf,ttoqrs,r€ffi-tl0016/csntrat
crou;d Water Authorlty,Ministry of Jat Shakti, CSMRS Campus, Olof Palme Marg, Hauz Khas,New Delhi-l1OOl6

Phone: (011) 23383561

9. GROUNB WATER AESTRACTION PERMITTED

m3/day mslday m3/day

.GW 
Abstracrion

m3/yeai

Total

m3/year

Dewatering

ml&ear

10. Details o, Ground Water Abstraction / Dewatering Strsctures

CGWA

qf,
20?ot

rq <A 6r sflq{ T8fu cr t r :ni-co um d 'r{6t.{rqFd
3fitlR S{ qlq f6.qrrrqr e, d {6qqn ea cz f{r6 cHI srqrfi 3rt{ sf
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+ Regional O(fice
Ilttarakhand Pollution Control Roard

Chamunda Complax, Raninagar Road, Kashipur- 244713
Phone: 05947&276509. 2765101 Wcb : n ml,.ucbocb.ukqov.tn.

ryrT//\r
LIKPCB/ROI0Con-M,-7 t DOzt t I o

M/s Modern Stone Crusher Private
Limitcd
Khasra No-33DB4Dl28B5mi snd
33/l,4lm,39mi, 40mi, Vill- Pacchwala,
Kashipur, Distt-U.S.Nagar

Consolidatcd Consent to Operate and Authorization hereinafter referrcd to as the CCA
(Consolidated Consent & authorization) @resh/RenewaUReapplicationlExpansion/) under
Scction-25 of the "Water (Prcvention & Control of Potlution) Act, 1974,, and under Section-
21 of thc "Air @revention & Control of Pollution) Act, 1981,' and Authorization under .(Rule-

6'' of the "Ifazardous and Other Waste (Management, Ilandling and Trans boundary
Movemcnt) Rules,2016" notified under "Environment (Protcction) Act, 1986" as appticablc
(to be referred hereinafter as Water Act, Air Act and HW Rules respectively).

CafID -8550
CCA- Rcnerval
6.6".116- \o1\

App No -1665142

CCA is hereby $anted to lVlls Modern Stone Crusher Private Limited located Khasra No-
33DB4DD8B5w| and 33/111m,39mi,40mi, Vill- Pacchwala Kashipur, Distt-U.S.Nagar subject
to the provisions of thc Water Act, Alr Act and HW Act and the orders that may be made further
and subject to following terms and conditions :-

1. (i). This CCA is granted for a period up to 31.03.2026 and valid for manufacturing of following
products, Orange category rvith Capilal Invqstnent / Net Assets Values {,1 ro 0s cls,.

s.
No.

Last CCA or CTD Presdnt CCA @resh/ RendwaU
Reapplication/ Expansion/Amendment)

Product Quantity
(Per Month)

Product Quantity
(Pcr Month)

I Stone Grits of Different
Sizes and Sand

6000Ton Stone Grits of Different
Sizes and Sald

6000Ton

2. Specific Conditions undcr Water Act:
(i) The dail uanti of cffluent discha

(ii) Trade Effluent Treatment and disposal - The application shall provide Settling Tank/Clarifier
For Settling of Solids in Wash Water and reuse this water for washing/scrubbing.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic

Tanl/soak pit as is required with reference to India! Standard: IS: 2470 @art-l) 1985 as amended

fiom time to time.

3. Codditions under Air Act :-
(i)The appticant shall use following fuel and install a comprehetrsive control system consisting of
. 
control equipment as is required with referenc€ to generation of emissions and operate and maintain
the'same continuously so as to achieve the level ofpollutants to the following standards :

Last CCA Prcsent CCA (Renerval)
NilTrade Effluent Nil
2.00Sewage 2.000

D*" 2t l1-lZ\
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mirmTit

S. No Stack attachcd
with

Stack
heigh

t
(M0

Type of Fucl Fuel
Quantity

Emission
Control

Equipment

Emission
standards

not to
cxcccd

I Acoustic As
EP

per
Act

2 25KVA D.G.SET
2

HSD
Acoustic

as Per
EP Act

I Suspended Particulate matter (SPM) 600pg/1r,13

In case of stoppage offunctioning of air pollution control equipment, production has to be slopped
iminediately and this Board has lo be intimated by Jizrlphone/email with a report in thh regard to

. be dispatched immediately.
(ii) Noise &om the D.G. Set and other sourc{s) should be conholled by providing an acoustic enclosure

as is required for meeting the ambient noise standards for night and day time as prescribed for
ve areaVzones Residential S which are as follows i

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a-m
4. Conditions under Hazardous Wastes Rules :-
(i) The Factory Manager of lWs Modern Stone Crusher Private Limited located Khasra No-

33DB4DD8B5I\ and 33/1,41m39mi, 40mi, Vill- Pacchwala Kashipur, DistGU,S.Nagar is
hereby granted an authorization to operate a facility for collection and storage ofHazzrdous wastes.

(iii) The authorization is granted to operate a facility for generation, collection and storage ofhazardous
wastes within factory premises for following category ofwastes.

(iv) The authorization shall be in force for a period from up to 31.03.2026
(iv)The authorization is subject to the mnditions stated below and the such conditions as may

be specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Cstcgory
(Schcdule-I &
Schedulc-If)

Quantity of Waste for rvhich
authorization is being issued

(II TA)

Mode of Disposal
(Scnd For)

I-5.1 Recycling

Terms and conditions of Authorization:
(i) The authorization shall comply with the provisions of the Environmcnt (Protection) Act, 1986,

and the rules made there under.
(ii) The aulhorization and its renewal shall be produced for inspection at the request of an oflicer
authorize<i by the SPCB/PCC.
(ii) The person authorized shall not rent, len4 sell, transfer or otherwise transport the hazardous
rvastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changos in persodlel, equipment as working conditlons as nrentloned ln the

application by thc pcrson outhorizod 6h0ll constitutc 4 broach of his outhorization.
(vi tt is ttc riuty ot'thc outlorized nerson to take prior permission of the SPCB/PCCj to close down
the facility.
(vi) An application for the renewal of an .authorization shall be made as laid down under thesO rules.
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
(vlli) The aqthollzation is volid for turpornry stor0gc of H0z{lrdous W0stc withll! prcn scs ollly.
5, C(rn||cnr 'is valid for sto0e cr'rshinB/Suesliltg activily subjected lo valid lir'.ence.of Sla(e

Uttarakhand State Stone Crusher liconm policy. In case ofnon valid liconce CCA may bo doomed to
lrc revoked ltself.
6.Compulsory documents to be submitted by the Industry/Unit :
(i) Annual retum in Form4 and Waste Disposal Manifest in Form-I0 under HW Rules.
(ii) Envirorunent Staternerlt h Form-V ofEnvironuteut @rotectioD) Rules' 1986.
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(iii) Quarterly compliance report of the CCA, photograph of ETP/APCsA aste Storagc Area.
6. Unit has to apply for ronewol ofCCA 60 days ofcxpiry prior to expiry of thls CCA,
7. Competent Authgrity reserves thc right to changdmodifyladd any time any condltlon of this
CCA.

8. Unit has to comply wi0r the other general conditions as annexed herewith. Non compliance ofany
provision of this CCA and provisions of the Water Act, Air Act and HW Rules lVill
action under the aforesaid Acts and Rules.

legal

I Officer (Vc)
Copy to: 1- Mcmbcr Secrctary, Uttarakhand Pollution Control Boa or kind infornration

and compliance ofthe same.
2- Guard File.

+

)

Llt-?
nal Officer (Uc)

Specitic Conditiors:
l. Tlle appliuflt shall provlde ISI mark water meter to each water supply.
2. The applicant shall submit audited balanco shsot of tho udt ot thc cnd of each financial ycal. hr

case of group balance sheet CA Certificate followod by tho Consolidatcd balancc shcct to be
provided.

3. Thc Epplicint slullpruvitle ports in thB chfunney/stack and facilities such as ladder, platform etc.
as pct requlrcrrroxt fur monitorlng thc alr emissions and the sarue shall be open for hspectlon and
use at all times by lhe Board's staff. The chimney/stack attached to various sources of omission
shall be desigaated by numbers such as S-1, S-2 etc. and these shall be painted/ displayed to
froilittto idontifi ootloo.

' 4. 'l'he indusfy shall ensure interlocking of air pollution conhol devices and production processes.
5. The industry shall take adequate measures to control of noise from its own source so as to

comply with the standards as may be applicable.
6. The applicant shall develop green belt in th€ premises.
7. The industy shall ensure all safety measures and shall undertake periodical aesessneut by thg

competent suthority.
8. Unit slEll clrsule uradGst systsm in trorm-l0 of IfW Rules while disposing hazadous waste.
9. The Unlt shatl strictly folloty Uttarakhand Stone Cnrsher, Screening Plant, Mobile Stono

Crusher, Mobile Scrooning Plentr l{ot Mix PIan! Rcady Mix Flant Anughya Nilti, 2020
promulgated by the State Government and shall obtalned necessary permission from the
competcnt authority with irr s(ipulated tlme spe{.lfied hAnugla Polic!-2020,

10. Urrit rvill cornply wlth all condltfotts of CfE aud state pcrurisslon wlthln three months and
Unit will submit progress report monthly basis to the Board,

I l. 'l'hc unit shall cnsue proper ir$tallation and opel?tlon of pollution confol measurcs as re4uired

in under the Environment (Protection) Rules, 1986 60 tllat ambisnt air quolity not cxcccd
pn *cribed limit at lny tilrre.

12. The unit shall not operate during night hours as dcfincd under Noise Rules-2000..

13. As per NGT Direction the units shall obtain NOC Aom CGWA (Cenkal Ground Water

Authority) within six mondr..

14. I.Init bhall submit compliance report along with current Balanoe Sho6t & nmbiont sk monitoring
report in every year.

, . 11. The CCA is valld for domegtio ofluont only; no other cmueDt Ehall bc gonoratod.

16. IF any change in production capacity, proc4ss etc uuit must be obtained fresh (l''l t':,/(:(:A as pe,r

act.

17. Unit shall elEue !o sulrmit ambicnl Air quality repon rvlth ln threo month for Approvcd Lab.

qil
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tlr{trtifi'II
18. Unit Shallcomply with Dirction/GuidelineVOrder have issued by Hon'ble CourtVTribunal From

time to time in reference to Stone Ctusher.

General Conditions:
l. The applicant shall get the sample of treated eflluent/emissions/hazardous wasteyleach

aE arl.z'lyzr,d periodically from the laboratory reangniznd, by the NABL A{oEF. Test
report shall be communicated io the LJEPPCB.

2. The applicant shall however, not without tle prior consent ofthe Board bring into use
any new or altered outlet for the discharge of emuent or gases emission or sewage wastc
from lhe unit.

3. The applicant shall provide discharge measurement equipment at frnal disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance

report of stipulated conditions within 30 days of receipt of this CCA. I[, at any point of
timg it is found that the industry is not complying with stipulated conditions or any
firther direction/instruction issued by the Board, legal action shall be initiated against
the applicant.

5. The applicant shall maintain good housekeeping. All vatveVpipes/sewer/drains etc- must
be leak-proof.

. 6. The indusky shall provide uninterrupted entry to the STP's/ETP'S inlet and outlet points,
. Air Pollution Control equipment and gtack for smooth sampling/monitoring ofefficiency

of pollution control measures.
7. Whenever due to any accident or other unforeseen act or evenq such emission occurs or

is apprehended to occur in excess of standards laid down, such information shall be
reported to the Board's offices and all other concemed' offic€s. In case of failure of
pollution control equipmeng the production process connected to it shall bc stopped with
immediate effect.

8. The indusfy shall op€rate in a rnanner so Olat all emissions be emitted ttrrough
designated chimney/stack only.

9. In case of any damage to the agriculture productivitn human habitation etc. by the
operation of industry, it.shaU be imperative to stop production in the industry with
immediate effect and such infonnation shall be reported to Board's offices. The industry
shall be liable to pay compensation also in such cases as decided by the Competent
Authority.

10, The Board reserves the right to revokdadd/modif, any stipulated condition issued along
with CCA, as may be necessary.

ll. The authoriznd age[cy shall ensure that data with regard to quantity and nature of
hazardous chemicals being used in tre plant as well as air emission aod waste generated

rvithin premises is displayed on Display Board ofsize 6x4 feet out side the main factory
gate within premises.

12. It is duty of ure authorized person to take prior permission of this Board to close and
cleanup the facility for treatnent, storage and disposal ofhazardor$ waste.

13. The applicant shall maintain re.ord of hazardous waste in Form-3 and shall submit
annuai return in Form-4 on or beforelhe 30t day olJune following to the financial year
io which that retum relates.

14. In case of any accident, complete details in the light ofForm-ll ofthe llazardous Rules
shall be submitted to this Board at the eadiest.

15. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a
detailed physical and chemical analysis of hazardous waste sample and rePort to the
Board.

16. Dried hazardous sludge from the process in the plant shall be stored in double lined
HDEP pit constructed with RC.C. or such material rvhich does not react with the
waste contained in it.

17. The storage area should be fenced properly and SignA'lotice Board indicating 'Danger'
and 'Ifazardous' shall be displayed at appropriate position both in Hindi and English.

18. In case ofany transportation ofhazardous waste, the details in Form-9 ofthe azardous
Rules shall be submitted to lhe Board.

q
.a

o
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hovERNMEMT oF rNDrA

MINISTRYOF JAL SHAKTI

beprnruerur or wargn REsouRcEs,
RIVER DEVELOPMENI & GANGA REJUVENATION

CENTRAL GROUND WATER AUTHORITY

q-st-{ sq-i

rgwcffifugcue
EXEMPTION CERTIFICATE FOR GROUND WATER ABSTRACTION

PROJECT NAME MODERN STONE CRUSHERS PRIVATE LIMITED

PROJECT ADDRESS Khasra No: 33/2, 34/2, 28, 35mi, Vittage : Pachhawata, Tehsit : Kashipur PtN CODE 244713

TOWN/BLOCK KASHIPUR

COMMUNICATION ADDRESS Khasra No 23312, 3412,28,35mi,Vill.age : Pachhawata, Tehsil :

RESS OF CGWB REGIONAL OFFICE 419-A, Kanwali Road, Baluwala , Near Urja Bhawan,

Uttarakhand
un- 248006,

1. EXEMPTED LETTER NO. EXM/IND/UKI2O25IA32IN 2. DATE OF ISSUANC

13. AppLrcATroNNo. tND/uK/2025/832

' 5, PROTECTSTATUS ExistingProject

4. APPLICATION lndustry

8. VALID UPTO Titl adherence to provision(s) underwhich this

retated conditions) ortilI any further orders issued bythls au

9.99 ?57250

EXISTING 1

DCB

0

BW

t2025

been obtained (subject to compliance to
is earlier.

2572.50

TOTAL 1

BW PU

0 0 -lo -

1

[:- AREA TYPE CATEGORY SemiCrlt|cat (GWRE- O)

DCB BW TW

0 0

6. VALID

0

rDw

0 :0

'DW- Dug Well; DCB-Dug-cu Wett; BW-Bore Wetl;Tw-Tube wetl; Pu Pumps;

I1. EXEMPTION CATEG I Microand smalt Enterprises daawi ng Sround water less than 10 cunvday are exempted from Seekins NOC

t, This is to certify that as per lnfo.mation turnlshed by the appticant, the g.ound waler witMrawat comes under Exemptlor c€teSory as perS.O.3289G)

dated 24109/2020 by Department Of Water Resourceq River Devetopment and Ganga Re.iwenalion, guidelines to regutate and control grourd wat€t
extraction in lndis, 2020.
2, This exemptlon tetter is belng lssued under retevanl ptovlslon(s) of extonl Soldetlnes.
3.Thefirm shall install diSitat water flow meter on all tround water obstraction struetores and maintain the logbook.

4. This c,ertlficate ls system Bene.ated aM based on informatlon provided by the sppllcant. CGWA has not verifled the clalm made by applicaot Any fsls(
lnformation fu.nished/violation by the opplicant, shstt lovite le8st actbn ogblnst hiny'het 6s p€r SO.3289(E) dsted 2 4lOgnO2O.

5. ll. Et any sta8p, it is estabtished that this exemplion letter has been obtained on the basis ol ,atse/ fake document(sl, the exemption letter shalt be

deemed cancelled andextant penat provlsioos shallbe spplied oo the rirm

This isan auto geneGled document & need notto be siSned

av0.00 0.00 9.S9

PROPOSED O

PU DCBDW

0 0

Dewatering

m3lyearm3lday m'/year 1;6

STATE UTTARAKHAND DISTRICT UDAM SINGH NAGAR

9. GROUND WATER ABSTRACTION PERMITTED

GW Abstraction TotaI

10. Details of Ground Water Abstraction / Dewatering Structures

m3/day m3lyear

rqd
gzest$ ftwB{n, zozo r

ol rorq-+ rfr foqr ? r eni-<o emA,r{ ot
,rqt d nfrqql eq qi lT{F crcl srqrfi 3ft a{

*-Acqfarrdqd[ftsr-{ur,qo{frdxrcrc,Sc€scsrcsqfuff{, smtrqreqr,f,tlosre,rfffi-t1oo16/central
cround Water Authority,Ministry of Jat Shakti, eSMRS Campus, Otof Palme Marg, Hauz Khas,New Delhi-ll0Ot6

..1I,-r:.t9ll 3._19._!91 _40
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